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Inspection report 

In the light of the complaint received from Shri Neeraj Kumar, Village 

Mahesh Mor, PO Karna, Police Station Zone Parbatta, District Khagaria, 

the site inspection of M/s. D.P.Y. Bricks, Gauja Karna, Village Mahesh 

Mor, PO Karna, Dhana. Zone Parbatta, District Khagaria was done on 

26.04.2025. Shri Dheeraj Kumar was present (Proprietor) at the time of 

inspection. The facts of the inspection are as follows- 

1. The name of the owner of M/s D.P.Y. Bricks is Mr. Dheeraj Kumar. 

2. The base of this brick pit is rectangular in which bricks are baked 

using Double Zig Zag technique. A round chimney with natural draft 

is installed in this brick pit, whose height is approximately 135 feet. 

A port hole has been arranged in it. 

3. The unit was granted consent for establishment in the year 2016 and 

consent for operation till 27.10.2019. Environmental clearance was 

granted to this unit by reference number 185 of SEIAA, Bihar, dated 

07.09.2015, serial number 92. Consent for operation was granted by 

the Board's letter number 1295, dated 19/09/2019, which was valid 

till 06/09/2022. 

4. Again, this sale clean has been renewed for welfare by the Council's 

letter No. 790, dated 25/07/2022, which is valid till 30/06/2027. 

5. The owner of the unit informed that the location of the unit has been 

changed. The location is located about 150 meters away from the old 

Brick Villan. 

6. The old brick kiln was situated in Khata No. 94, Khesra No. 225, 

Mauja Karna, Thana Achal Parbatta, District-Khagaria, whereas the 

new brick kiln is reported to be situated in Khata No. 120, 104, 

Khesra No. 230, 233, Bhija Karna, Thana Abal Parbatta, District 

Khagaria. Information regarding the exact status (account, khesch) of 

the unit can be obtained from the concerned revenue officer, Anchal 

Adhikari, Paschwata. 

7. Compliance with the consent issued to the unit is as follows- 

i. The unit has changed the site without the permission of the 

Board. The old brick wall has been demolished and in its 

place, the work of dumping of gravel is being done. The old 

Vimni is installed but it is of no use. 

ii. The standard for chimney emission is 250 mg/Nm³. The 

proposer has deposited an amount of ₹7,300/- with the 

Board for testing the stack of brick kiln. Also, there is no 

population within the radius of 950 g of Vinni, on which the 

effect of air pollution is negligible. 
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i. Soil mining work is not being carried out by the unit in this 

session. 

ii. In brick kiln, coal is used in the form of powder. After 

checking the quality of coal, the amount of ash present in it 

can be determined. 

iii. The top of the brick kiln is covered with ash/baked brick 

powder for better thermal insulation. 

iv. Some portion of the road through the unit has been paved 

with bricks but silt has been found on the road. It has been 

reported that tractor tankers are being used for sprinkling 

water. 

 

1. There is no wastewater discharge into the brick kiln. Suspended tanks 

are used for the treatment of domestic effluents. 

2. Loading and unloading of bricks is done through tractors in the unit 

premises. Due to the unpaved roads inside the premises, excessive 

dust is generated which spreads to the surrounding areas through air. 

3. The unit has provided an affidavit in the order of consent renewal for 

the year 2022, in which Jagin's account number is 94, Khesra number- 

225. This information is clear. 

 

Recommendation:- 

The operator of the unit may be directed to shut down the dissolving unit 

due to change of location of the unit. 

                                        

Sd/- 

(Aftab Alam) 

J.R.F 

Baurani 
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Reg io nal Office-cu in-Laborato ries

Bihar State Pollution Control Board
Barauni Industrial Area, P.o.-Tilrath, Distt.-Begusarai-851122

;.-:.-i-6-B-;A-7-i-;;-7-,-1-;7-7-;;;--r------------------------------------Paralini    natarl.   /0_Ref.  No.  :-ROB(A)1707/19/ / Barauni, Da(ked-  / 9r9' lf
EMISSION CONSENT ORDER

With reference   to   the
Sri   Dhiraj   Kumar,   M/s   D.P.Y.Bricks,  At+P.0.-Lagar,   PS+Anchal-Parbatta,
Diet-Khagaria  for  consent  under  section  21   Of  the  Air  (Prevention  &  Control  of
Pollution) Act,1981,  he/they is/are granted consent to operate his/their plant based
on    Cleaner    Technology    at    Mauza-Karma,    At-rvlaheshmor,    P.O.-Karma,
PS+Anchal-Parbatta, Dist-Khagaria  with capacity as details given below :-

application    No.    3004543    dated    13.09.2019    of

(i)  Bricks-15000  Bricks/Day
for the period  upto  06.09.2022 with the following   conditions:-
That,  hefthey shall  not  make  any alteratiori,  addition,  deletion  or modification  in the
plant  without  the   prior  clearance   from   the   Board   and   shall   also   abide   by  the
obligations   under  sections   22,23   and   31A   of  the  Air   (Prevention   &   Control   of
Pollution) Act,1981  and further shall  extend  co-operation  t`o the  Board  in  performing
its functions entrusted under sections 24,25 and 26 of the Act;
That,  he  /they  shall  comply  with  the  requirements  of  rule  14  of  the  Environment
(Protection)    Rules,    1986;    mules   4,5,7,9,10   and    11    of   the   Hazardous   Wastes
(Management  and  Handling),  Rules  1989;  rules 4,5,7,8,10,11,12,13,15,17  and  18  of
the  Manufacture,  Storage  and  Import  of  Hazardous  Chemical  Rules,  1989;  and  the
provisions of the Public Liability Insurance Act,  1991, whichever is applicable;
That,   helthey  shall  monitor  his"heir  emission(s)  and  the  ambient  air  quality  from
representative point regularly and shall maintain its quality in conformity with  Board's
standards and shall produce its proof, as and when asked for;
That,  he/they shall submit application for consent again 30 days before the expiration
of the period of consent i.e   05.08.2022 or within  30 days from the date of receipt of
this order whichever is applicable.
TThLa±P.eLnr!.9{.C|LO_i.Sg_r9Lnf_e.!as#eunltppsg.Ireadya.dopfedcleanertechnology.
T_h_4:  the.  apit   sh.all   Submlt_  o_nllne  application   algain  .through -=ri-;-dot:r--l'3   and
P.a.SASLr9P.  R.r. 3.ZfpLnsipn.  Of.  eensgnt.. period.  a_ftcir  obtainin-g   Ec   from--€owipck:;t
A_uth.ori.ty. CT.O vyill_ _be extended for furth-er period.
T_h_a_1=_I_3 .!n.i! Sh?II s.ubTit.fl.ue_gas ?nalysis report to the Board yearly and that shall
conform to the standard of the Board.
T_h_T_, _f ll I.I.e I?ovi.ng Ere? aroyn_d fhe main brick kiln including access road should be
paved..with  the  bricks  to  minimize  the  fugitive  dust  ®misstons  fr;n; -irir6 -irfii-ril-n
operations.
T.h_f::.t_:=.PI_a_n4:f!?.I =1! .ar.oynd.the campus in two (I) rows of ®vergroen spices shall be
developed and well maintained.

10         T.h.a_t: f!.a,::T_:,h_3.I!.S!P_I_it Environmental statement of each financlal year by the 3o th
Sept. Of the following year.
T.h.e..u_n_i_t,_s_h5I! h_a.vf_=__9±is.p_lay  P.pard. pear the  Site_ stating  name Of  unitllndustry with
ad1.rgss/nape. Of  prop.r.i®to_r with  address  and  rot.  no.  :nd  date  of  ;i;S€;t--;iti-ks
validity period granted by the Borad.

Sri Dhiraj Kumar,
M/s D.P.Y.Bricks,
At+P.O.-Lagar, PS+Anchar-Parbatfa,
Dist-Khagaria

il

To
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Translated Copy 

Bihar State Pollution Control Council 
Parivesh Bhawan, Patliputra Industrial Area, Patna-800010 

 
Sl No. 37 Date: 07-12-18 

Notification 

In the light of the order passed by the Hon'ble Patna High Court on 

04.12.2018 in case number CW/C No.-15902/2018, the Board's Notification 

No.-18, dated 23.07.2018 by which the validity of the consent order of brick 

kiln units was terminated after 31.08.2018 and Notification No.-33 dated 

15.10.2018 by which it was decided to give consent to those brick kiln 

operators who were earlier given provisional approval on the basis of affidavit 

till 31.08.2016 only after converting the brick kiln to cleaner technology. The 

following decision is hereby taken while cancelling the same- 

1. All brick kilns shall be required to convert to cleaner technology by 

31.08.2019. 

2. For example, Brick Cleaners who were issued CTO on the basis of 

affidavit till 31.08.2018, their consent period is extended from 

31.08.2018 to 31.08.2019. There will be no need to apply separately 

for this. 

3. Those brick kilns whose consent period is expiring between 

31.08.2018 to 31.08.2019 can get the consent period extended from 

the council by giving a paid application under the online process. 

4. Consent for setting up of new brick kilns in the State will be given only 

for kilns based on advanced and cleaner technology. 

5. Under no circumstances shall a brick kiln be operated without the 

consent of the Board. 

This notification will not be applicable to the grandson blocks of Patna district 

like Maner, Danapur, Patna Sadar, Fatuha and Phulgari Sharif. 

Sd/- 

(Alok Kumar) 

Member Secretary 

Copy sent to Joint Secretary, Environment & Climate Change Department, 

Bihar/Director, Mines & Geology Department, Bihar/President, Bihar Brick 

Manufacturers Association for information and necessary action. 

Sd/- 

(Alok Kumar) 

Member Secretary 

Copy sent to all Regional Officers, Council Analyst, System Analyst, all 

Assistant Environmental Engineer, Officers and Law Assistants for 

information and necessary action. 

Sd/- 

(Malik Kumar) 

Member Secretary 
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29.11.2019   MORNING NEWS   04 

 

Environment, Forest and Climate Change Department, Bihar State 

for brick kiln owners/operators/common citizens 

Necessary Information 

The situation of air pollution becomes worrisome during the winter 

season. Emissions from brick kilns are also a cause of air pollution. As 

per the order passed by the Hon'ble High Court, Patna on 04.12.2018 

in case number 15962/2018, only brick kilns converted to cleaner 

technology are to be operated in the new session. 

Therefore, all the concerned brick kiln owners are instructed not to 

question any brick kiln that is not based on cleaner technology. 

Information regarding brick kilns operating on old 

technology in the state can be given on the e-mail of Bihar 

State Pollution Control Board at bspcb@yahoo.com or on 

mobile no. 9852956777. 

 

Water-life-greenery, only then there will be prosperity 

#Bihar Govt Initiative               

#Bihar Environment Forest Climate Change Dept 

 

 

 

0612-2233333 Bihar Environment and Forest Dept Bihar Forest Dept 

Complaint regarding crime related to liquor and drug on 

180034560615545 
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faBI BIHAR 

R.100 

() 

) 
(ii) 

Rs. 100 
ONE 

HUNDRED'RUPEES 

ooNNDIAo199o0o 

(v) 

INDIA NON JUDICIAL 
q671 

By this indenture I, DHIRAJ KUMAR S/O- DINKAR PRASAD YADAV, PROPRIETOR MIS D.P.Y. 
BRICKS Resident of AT-LAGAR, PO- LAGAR & PS- PARBATTA, Dist.- KHAGARIA, PIN -851216 
State-BIHAR solemnly declare and state as here under: 

.3.R!.a.. 9.%.S.J2022 

1. We aregoing to operate a Brick unit with capacity Bricks 15000/day in the name MIS D.P.Y, BRICKS 
gMauza- KARNA, AT- MAHESH MOR, PO- KARNA, Ps- PARBATTA & Dist- KHAGARIA, PIN 
"851216, State-BIHAR, Khata- 94 Khesra- 225, In case of any Increase or change in product 
capacity/addition/modification /alteration or change in product or process or row material or project or 
increase in quantity of the discharge/emission and change in dischargelemission points, fresh consent to 
Establish and/or Consent To Operate shall be obtained. 

UNDERTAKING FOR CTO 

2. EThat all adequate measure for prevention, control, treatment and disposal water/Air Pollution from the 
various process/activities shall be/have been taken to meet the prescribe standard as per the Environment 

Pollution) Act, 1986 and any other relevant prescribe L�w/Rule. 

AF 361802 

Gtuuta yjos 0 7300 /- it GHT VET I 

HO 01 (fr) 
42/ 20-2065 /H0, fei# 14.09.2020 TI AMT terT HHR fE gH 

That th above statement are true to the best of myfour knowledge and bolief and in the event of the above deteils 
pmving. wrong, the Consent To Establshed (NOC) and Consent to Operate granted to meus subseQuenty of the 
procesod agalnst legally and Ih the event ofviolated and subsequently revocation of my CTE/CTO, any Énanclel 
los damage In suoh oase shall be solely my roaponslblty.,, 

25

Annexure-3



TRANSLATED COPY 

NON-JUDICIAL STAMP 

(100/-) 

UNDERTAKING FOR CTO 

By this indenture I, DHIRAJ KUMAR S/O- DINKAR PRASAD YADAV, 

PROPRIETOR M/S D.P.Y. BRICKS Resident of AT-LAGAR, PO-LAGAR 

& PS-PARBATTA, Dist.- KHAGARIA, PIN-851216 State-BIHAR 

solemnly declare and state as here under:- 

1. We are going to operate a Brick unit with capacity Bricks 15000/day 

in the name M/S D.P.Y. BRICKS Mauza-KARNA, AT- MAHESH MOR, 

PO- KARNA, PS- PARBATTA & Dist.- KHAGARIA, PIN-851216, State-

BIHAR, Khata- 94 Khesra- 225, In case of any Increase or change in 

product capacity/addition/modification /alteration or change in 

product or process or row material or project or increase in quantity 

of the discharge/emission and change in discharge/emission points, 

fresh consent to Establish and/or Consent To Operate shall be 

obtained. 

2. That all adequate measure for prevention, control, treatment and 

disposal water/Air Pollution from the various process/activities 

shall be/have been taken to meet the prescribe standard as per the 

Environment (Pollution) Act, 1986 and any other relevant prescribe 

Law/Rule.  

i. I am depositing the online application fee of Rs. 45000/- 

in the prescribed form for air consent. 

ii. I am depositing the flue gas testing fee of Rs 7300/- online. 

iii. Trees have been planted in the vacant spaces in my unit 

and are maintained regularly. 

iv. As per notification issued by the Government of Mines and 

Geology Bihar Notification No. 01 Lakh (Sale) 42/20-

2065/M, dated 14.09.2020, the depth of soil mining shall 

not be more than one and a half (1.5) meters from the 

ground level by me. 

That the above statement are true to the best of my/our knowledge 

and belief and in the event of the above details proving wrong, the 

Consent To Established (NOC) and Consent to Operate granted to 

me/us subsequently of the processed against legally and in the event 

of violated and subsequently revocation of my CTE/CTO, any financial 

loas damage in such case shall be solely my responsibility.... 

Dheeraj Kumar 
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Field Office-cum-Laboratory 

Bihar State Pollution Control Council 

Industrial Area, Barauni, PO Tilsth, District- Begusarai-851112 

E-mail:robarauni01@gmail.com. Website-http://bspcb.gov.in 

Letter No.: ROB (A) 1707/19                   Barauni, Date:   

Sd/- 

Member Secretary 

02.05.25 

Sender, 

S.P. Rai,  

Regional Officer 

To, 

Shri Dheeraj Kumar,  

Proprietor M/s DPY Bricks, 

Mouza Karna, Village-Maheshmor, PO-Karna, Police Station-Parvatta, 

District-Khagaria. 

 

Subject: Clarification regarding operation of brick kiln without consent under section 21 

of the Air (Prevention and Control of Pollution) Act, 1981. 

 

Regarding the above mentioned subject, it is to be informed that the site inspection of your 

brick kiln Me. DPY Bricks, Mauja Karna, Village-Maheshmor, PO-Karna, Thana-Parvatta, 

District-Khagaria was done in your presence on 26.04.2025. The facts found during the 

inspection are as follows- 

1. On the basis of the application for renewal of consent for operation of your brick kiln 

Mauja Karna, Thana-Parvatta, Khata No.-94, Khesra No.-225 and the affidavit 

submitted by you, the Board has granted conditional consent till 30.6.2027. This brick 

kiln has been closed by you without informing the Board and arrangements have been 

made for soil storage etc. at this site. 

2. You have changed the location of the brick kiln and are operating it in Khata No. 120, 

104, Khesra No. 231, 233, Mauja Karna, Thana-Parvatta without obtaining the 

consent of the council. During inspection, the documents of the changed location have 

been made available. 

3. You are operating the brick kiln illegally without obtaining consent for operation under 

Section 21 of the Air (Prevention and Control of Pollution) Act, 1981. 

In the light of the above, please provide your explanation to the Board within 7 days as to 

why an order should not be issued to close the brick kiln under Section 31A of the Air 

(Prevention and Control of Pollution) Act, 1981. Also, why environmental compensation 

amount should not be imposed as per the rules for operating the brick kiln illegally. 

 

 (S.P. Rai) 

regional officer 

 

Loan No.:- 260                                                   Patna, Date:- 30/04/25 

Copy to: Member Secretary, Bihar State Pollution Control Board, Patna for information. It 

is requested that M/s DPY would like to issue necessary directions to close Bricks, Mauja 

Karana, Village-Maheshmor, PO- Karana, Thana-Parvatta, District-Khagaria. 

 (S.P. Rai) 

Regional Officer 
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